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Title: Regarding Land Acquisition, Rehabilitation and Resettlement Bill

MR. CHAIRMAN: The House shall now take up Item No.29, Land Acquisition, Rehabilitation and Resettlement Bill. Shri
Jairam Ramesh.

...(Interruptions)

THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH): Sir, I beg to move that the Bill be taken into
consideration.

...(Interruptions)
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SHRI BASU DEB ACHARIA (BANKURA): Sir, there are as many as 155 amendments; and there are also 14 new
amendments — very important amendments. All these amendments have been circulated today only; at 11 a.m. the
Members were able to get the copies of the amendments. It is a very important Bill; it has been hurriedly brought before
the House. We are not aware that this Bill would come before the House today. s#rt &t fordger & &b seol sarayut et @ apft
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MR. CHAIRMAN : You made your point.
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MR. CHAIRMAN: You made your point. Please be seated.
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MR. CHAIRMAN: Please conclude now.
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MR. CHAIRMAN: You can associate; please send your names.
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MR. CHAIRMAN : The time of the House is extended by one hour.



